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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DEL HI

RA No, 214 of 1995
in

0A No,S98 of 1994,

New Dolhi, this the 31st day of August, 1995,

Hon'ble Mr B.K.Singh, Member (A)

1, Anand Singh, Packer,
R/0 Qr No,839;

2, Om Prakash, Packer,
R/0 Qr No, 308;

3, Ratti Ram, Choukidar,
R/0 Gr No, 1€8;

4, Jai Prakash, Packer,
R/U Gr No, 256,

S, Bhaguwati Prasad, .
Choukidar R/0 Qr No, 1374

6. Ram Khilari, Mazdoor,
R/0 Qr, Mo, 789 ;3

7. Ashok Kumar, Sweeper,
R/O Gr, 13843

8. Ramla, Sueeper, Qr, Mo, 1439;
Type I, N.H, IV, Faridabad, Hary ana,

«s». Revisuw applicants,
VS’

1o Unhion of India through the Dir ector,
Publicat ions Division, M nistry of
Informat ion & Broadcasting, Patisla House,
New Delhi,

38, Shri R,Ram Dhameja, Asstt,Business Man aqer,
Publications‘Division, Faridabad,

es+e. Rospondants,

R .

: D.r:.der‘ by Hon'ble Mr BQK,’ Singh, mQTﬂbSI‘(A)

This Revisu application 'L ‘No, 214 o° 1995
has been filed against the judgment and order

in 0.A.No,98 of 1994 dated 26th day of July, 1905,

The issues wers pr imarily Tegarding payment

of 0,T,A, and alwfeat them as oparat i,y staff




and to pay them 0,T.A, at higher rates, The

Judgment was based on the O.Ms.isSued by thg 00 PT
in consultation with the Department of Eymenditure,
Ministry of Finance., In vigu of the fact that thers
are serious constraints in regard to financial
resources, the Government as a major policy decision
haQe agreed to granf‘compenéatOry leave in liey

of 0.T,A, and also in view of the Fact that thg rgts
of 0.T.A, has bgen increased, the Sowt, haye
restricted the working hours Por which 0.T,A, is

admissible, . It is within the compet ence of the

Government to make Rules, to amend the same, to adjust

and to re-adjust it as has been held in the case of
Col.A.S. Sanquan(Supra), This vieu was also held in

the case of V. S.Wadhera vs, Union of India, 1968(3)

SCR 575, Raj Kumar vs,Union of India(1975),3 scr 963,

K, Nagraj and others vs, State of Andhrg Pr adesk and

anot her 1985(1)SCC 523 and Stgte of J& K vs, PINIKhosa

and others 1974(1) scf 771,

The lau is well-gattled that Courts can

strike doun if a rule abridies or curtails the rights

accrued to an employes, In the inst ant Case, no
rights have accrued and in fhe light bF‘curtailment
in the budgetary,allocation'in regard to 0,T,A,, the
Dapartments/Ministrigs have to manage 0.T.A, within
the allocations made to them,

The 8conomy measures of t he Government in
Fegard to 0,7T,4, are directed towar ds curt ailing
expenditurs on st gff and establishment and these
are policy decisionsg of the Govarnment and sines np

right s have accxued to the apolicantsg, 1 declined tg

interfere with the decision t akan by the ’

resoondents.
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There is no inharent pouer of revisw vested
in the Tribunal, The ‘pouer is oxercisad under
Order 47 Rule 1. of the Code of Civi) Procedur a

uhich lays doun that if an 1mportant pieecoa

of evidence or matter, uhich, inspite of due- diligence
was not available yith tha review applicants

ab the time when the applitation was heard or

when the order yas made or én important document

which mow is in possession of the revisy

applicentybut which could not be produced at the
time of hearing and this svidence or <document is

such that it can materially change the dimensions

of the judgment, a ravieuy apolication can be
®ntertained, Mo such piecs of evidence or documort ]

has been brought to the notice of the Tribunal in |

this review application, 4 |
The sacond ground on:uhich a Teview application

Can lie is an error - factual or legal appar gnt

on the face of the record, Mo such error, legal

or factual is manifest and ag such on this ground

alsge the reviey application does not lie, The ’

thlrd ground is anologous ground, that ig, any

other substantial or reasonable cause which may

warrant s review. I do not Ping any other ground i

advanced in the ravisy appl icabion warranting a

Teview of the judgment and order dat ed 26,7, 1995, |
The revisy application is agcordingly rejacted !

summarily undsr Order 47 Rulg 4(1) the Code of

Civil Procedure,

jelrs
( B. Ko Singh )
/sde/ Member (A )
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